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INTRODUcnON 

I. the Chairman of the Committee on Government Assurances. as 
authorised by the Committee. do present on their behalf. this Seventh 
Report of the Committee on Government Assurances. 

2. The Committee (1991-92) were constituted on November 25. 1991. 
3. The Committee at their Ninth Sitting held on May 28, 1992 reviewed 

the remaining pending assurances of the Ninth Lok Sabha pertaininl to the 
Ministries of Parliamentary Affairs. Planning and Programme Implementa-
tion. Power and Railways. At their sitting held on August S. 1992. the 
Committee considered and adopted the draft Seventh Report. 

4. The Minutes of the aforesaid sittings of the Committee form part of 
the Report. 

S. The conclusions/observations of the Committee are contained in the 
Report. 

NEW DEI.HI: 
August 5, 1992 

DR. LAXMINARAIN PANDEY. 
Chairmon, 

COMMITTEE ON GOVERNMENT ASSURANCES 

Sravana 14, 1914 (Saka) 



REPORT 

I 

REVIEW OF PENDING ASSURANCES OF NINlH LOK SABHA 

During the Ninth Lok Sabha. ']2,27 assurances w~re called out from the 
Lok Sabha Debates. Out of these. 218S assurances have been 
implemented. These figures take into account the statements of 
implemented assurances laid on the Table of the Lok Sabha by the 
Minister of Parliamentary Affairs upto December 20. 1991. 

1.1 At their sitting held on January 20. 1992, the Committee took up for 
examination the first batch of 213 assurances of the Ninth Lok Sabha 
pending implementation. Thereafter, the Committee reviewcd three more 
batches of pending assurances of Ninth Lok Sabha at thcir sittings held on 
March 16, April 9 and ']2" 1992. 

1.2 The obscrvations of the Committee in respect of these assurances arc 
contained in the Fourth, Fifth and Sixth Reports of the Committee on 
Government Assurances (1991-92). 

1.3 At their sitting held on May 28, 1992, the Committee revicwed 
another batch of 17 pending assurances of the Ninth Lok Sabha. Thcac 
assurances pertain to the Ministries of Parliamcntary Affain. Plannina and 
Programme Implemcntation, Power and Railways and are baaed on the 
position as obtaining on May 12, 1992. The text of the qucstions and the 
assurances given thcreto are annexed to the Minutes of the Sitting at Serial 
Nos. 1 to 17 (Appendix-I). 

1.4 The Ministry-wise details of assurances reviewed arc Jiven in 
Appendix-II. 

1.S The Committee decided to punue 16 .. urances given at SI. NOI. 1 
to IS and 17 and decided not to punue thc remainina 1 .. urance givcn at 
SI. No. 16 as it related to a routinc adminiltrativc matter and therc wu DO 

point in swelling the number of outstanding auuranc:es. 
1.6 The Committee note that out of 16 .. urances that were decided to 

be pursued by thc Committee, 4 assurances (details JiVCD at 51. NOI. 1. S, 
10 and IS) have been implemcntcd as per subsequent statemcnta laid by 
the Minister of Parliamentary Affain on July, 14, 1992. ThUi tile 
remaining 12 .. urances of the Ninth Lot Sabba arc still pendiq for 

'"'t implcmentation. 
1.7 The C .... 1ttee are uhappy to .... tile delay ... 1atF... ..... die 

-.-.ace liVeD by the MbIIItry 01 Power W8J beck JD o.a.bIr 1_ III 
nIped 01 tile tidal power proJed ... Gulf 01 ICatdI (SI No.4). ...... 

1 



2 

Committee an of the view that power II • vital Input lor economic and 
IOdaI deveiopmeat of the country. The Indllltrlalllation pl'OCell .... further 
enhanced the demand lor power. The Committee stronlly leel that keeplnl 
In view the dedand poUcy 01 the Government to accord top priority to the 
development of DOn-coDVentionai lOureeI 01 enel'l)' whleb not only provide 
cheap power and belp In the p .... n.tIon 01 environment but allG 
contribute to and IUppiement the further development 01 conventional 
tneI'IY 1OUI'CeI, an early dedalon on the subject wOI 10 • lonl w.y In 
meetIna the IncreIIIIn& demand 01 the lndUltrial and larm leeton. The 
Committee cannot but reconunend that the Government mould take • 
dedaIon expedltlouly. 

1.8 The Committee take aerloul note that the MInIItry 01 Power have not 
lO.t even • IiqIe exteDlion 01 time to Iu.UD the usuraoce reprdinl 
aetUna up 01 power baled plant In Gujarat by NDDB (SI. No.7). The 
Committee reiterate that where the MInIItry II unable to IuIftI an 
MlUnDce, they IbouId approach the Committee lor exteDllon 01 the time 
without laU. The Committee note that even after a lapee 01 more than 1 
yean, the Government an yet to coDllder the wbole matter In Its totaUty. 
The Committee an 01 the opinion that there Is already acute sbortap 01 
power In the country and It should be the endeavour 01 the Government to 
promote the aettIna up of captive power plantl to encouraae income 
pneratlnl actIvitielln rural areu. The C~mm1ttee, therefore, Urat that due 
Importance Ihould be .ttached to the matter whlcb hal a special lInkqe 
with the power leCtor. The Committee bope and trult that the Government 
would be able to dedde the matter without any further delay. 

1.9 The Committee note with concern that the luue reprdlng the 
rebabWtationpian 01 KanJlt Sapr Dam oUlteel (SI. Nos. 8 and 11) II stID 
pendlna lor implementation and the MInIstry 01 Power an yet to come up 
with a pacbp lor rebabWtation. The Committee consider th.t the multi-
purpose projects wbleb meet the power and irrIption needs lor tbe IOCIo-
economic development 01 the country o.t to be .pproved, subject to tbe 
condition that the displaced perIODS are offered attractive rebabWtation and 
resettlement pacbps wbleb not only provide the 0UIteeI with appropriate 
com ..... tIon but also Improve their standard 01 Uvtna. The bMIc lOdoo 
economic .... oI ....... tina employment, removtna poverty and PI'OlDOtlnl 
equity should also be kept In view wbUe IOIvtna their problema. The 
Committee, therefore, ...... the Government to COJDe out quickly with the 
rebabWtatioa and rtIIttIement plan "bleb II acceptable to displaced perIODS 
and thus IuUU the .bove two pendlna 1IIIUI'aDCeI. 

1.10 In the CMe 01 ..urance alven by MInIstry 01 Power at SI. No. 13, 
the Committee note tbat the arrars 01 more than RI. 240 CI'Ons receivable 
by theDamodar Valley Corporation (DVC) from BiIw' State Electrldty 
Board and Welt BenpI State Elec:trldty Board an out.WNIlnl slnc:e April 
1986 and AprO 1917 relpectlvely. Tbere II no denyina the fact that State 
Electridty Boarda an lncurrIJIa heavy a- and their nIOUI'Ce mobIUIation 
tapadty II precarIoua. 
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Oa the otber bud, the Damod8r V.uey Corpondoa whJda COMtItute • 
~ power IattaItructure for EaIten naIoa II ID arrear. The power 
paeradoa by the Corpondoa II ........ betweea Bihar aad Welt BeapI 
....... ID the proportIoa of 65 aad 35 per ceat respedlnly. The IDabIUty f1l 
eIectrIdty boards to dear arran bas a dIIastroaa effect 011 the "nandal 
health 01 the Corporation as the capital of the Damod8r V.uey Corporadou 
bas been blocked Iu unproductive ventures. The COIDIIdttee therefore 
recommend that the matter should be taken up by the Govel'lUDeDt at the 
blghest level with the Bihar aad West BenpI Eledrldty Boards 10 that tbie 
dues are deared expeditiously. 

This will aIIO ensure early fuIftlment 01 the above pencHna .. uruce. The 
Committee would aIIO Uke to be apprlled of the steps taken by the State 
ElectricIty Boards to ensure that the fiscal dlicipUne is enforced aad there is 
no default in future. 

1.11 Committee are dissatisfied to watch the pathetic pace of implement-
ing the assurances, as even after a lapse of more than two years, as many 
as 12 assurances are pending and the MinistrylDepartment are not making 
concerted efforts t6 fulfil them with a pragmatic approach. The Committee 
are constrained to note the policy of procrastination of the Government in 
the whole matter. The undue delay in fulfilling the assurances defeats the 
very purpose of. raising the matter on the floor of the House. The 
Committee, therefore, recommend that the MinistrylDepartment con-
cerned should make a critical analysis of each pending assurance and fulfil 
them without any further delay. The Committee also recommend that 
where the Government do not have complete information in their 
possession on a subject, the Ministry/Department should share with 
Parliament whatever information they have and thereby fulfil the assuran-
ces atieast partially. 

NEW DELHI; 
Augwt 5, 1992 

SravafIQ 14, 1914 (Sa/ca) 

DR. LAXMINARAIN PANDEY, 
CluUrmlln, 

Commintt on Govtmment AsslU'anees. 



APPENDIX·( 
(Vide Para 3 0/ the Introduction) 

MINUTES OF THE IX SITIING OF TIlE COMMITTEE 
ON GOVERNMENT ASSURANCES HELD ON MAY 28,1992 

The Committee met on Thursday May 28, 1992 from 15.00 hours to 
16.00 hours. 

PRESENT 

Dr. Laxminarain Pandey -Chairman 
2. Shri Sai Prathap Annayyagari 
3. Shri B. Devarajan 
4. Shri B.K. Gudadinni 
5. Shri Prabhu Dayal Katheria 
6. Shrimati Krishnandra Kaur (Deepa) 
7. Shri Balin Kuli 
8. Shri Ajoy Mukhopadhyay 
9. Shri Shashi Prakash 

10. Shri Naval Kishore Rai 
11. Shri Gadam Gang~ Reddy 

SECRETARIAT 
Shri R.C. Bhardwaj-Additional Secretary 
Shri Murari Lal -Director 
Shri Joginder Sin~Deputy Secretary 
Shri K.K. GangulY-Under Secretary 

2. The Committee took up for consideration Memorandum No. 33 
regarding review of pending assurances of Ninth Lok Sabha pertaining to 
the Ministries of Parliamentary Affairs, Planning and Programme Im-
plementation, Power and Railways. 

3. The Committee decided to pursue all the assurances except an 
assurance given in reply to SO No. 273 dated August 28, 1990, regarding 
Casual Labourers in Muradabad Division of Northern Railway pertaining 
to Ministry of Railways. 

4. The Committee then took up for consideration Memoranda Nos. 34 
and 35 for dropping of seven assurances . 
••• ••• ••• • •• 

5. Thereafter, Shri Ajoy Mukhopadhyay, M.P. raised an issue regarding 
not keeping the promise made by the Minister of Railways on the floor of 
the House on July 25, 1991 in respect of re-deployment of all workers in 
steam loco sheds. The Chairman desired that the matter might be placed 
before the Committee at its next sitting. 

6. The Committee then adjolU'Md. 
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XI 
MINtITES OF ELEVENTH SIITING 

~e Committee met on We~n~.sday, August 5, 1992 from 15.03 hours to 
16.15 hours 

PREsENT 

Dr Laxminarain Pandey -Chairmtln 

2. Shri Sai Prathap Annayyagari 
3. Shri B.K. Gudadinni 
4. Shri Balin Kuli 
5. Shri Manphool Singh 
6. Sbri Ajoy Mukhopadhyay 
7. Shrimati Pratiba Devisingh Patil 
8. Shri Sbasbi Prakash 
9. Shri Gadam Ganga Reddy 

10. Shri Cbinmaya Nand Swami 

SECRETARIAT 

Shri Murari LaI -Director 
Shri Joginder SingJl -Deputy Secretary 
Shri K.K. Ganguly -Under Secretary 

2. The Committee considered their Draft Sixth and Seventh Reports and 
adopted them. 

3. The Committee- authorised the Chairman and in his absence, Shri Ajoy 
Mukhopadhyay, M.P. to present the Sixth and Seventh Reports of the 
CoMmittee in Lok Sabba on August 11 and 18, 1992 respectively. 

4. The Committee then took up for consideration Memorandum No. 37 
regardin, review of recommendation of the Committee on Government 
Assurances in respect 01 treating the reply given by the Minister of 
Railways during the discussion on Railway Bud,et on July 25, 1991 u an 
assurance. 

S. The Committee persued the new points furnished by the Ministry of 
Railways in respect of the issue raised by Shri Buudeb Acbaria, M.P. in 
raprd to regularisation of contract labour. Shri Ajoy Mukhopadhyay, 
M.P., did not agree with the plea taken by the Ministry of Railways that 
the contract workers are not cbrec:Uy paad from the railway funds and, 
therefore, the Railway Ministry c:ould DOt take the responsibility for such 
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private contract workers. He was of the view that the Railway provided 
wages to workers through contractors. The jobs undertaken by these 
contract workers were perennial in nature. The Railways might change the 
contractors but the contract workers remained unchanged. Citing an 
example, he stated that there were a number of contract workers who had 
rendered more than 15 years of service. Such contract workers had been 
regularised by Southern Railway and South Eastern Railway (Kbaragpur 
Division). 

6. the Committee were not convinced with the clarifications advanced by 
the Ministry of Railways in regard to treating the workers handling coal 
and ash as not the railway workers and therefore decided to call the 
officials from the Ministry of Railways for oral evidence to finalise the 
matter. 

7. The Committee then took up for consideration Memorandum No. 38 
regarding review of pending auurances pertaining to Ninth Lok Sabha 
(sixth and final batch) in ICSped of Ministries of Rural Development, 
Space, Steel, Surface Transport, Textiles, Urban Development, Water 
Resources and Welfare. The ComDJittee reviewed 73 pending assurances 
and decided to pursue 70 of them and to drop the following three 
assurances:-

1) USQ No. 1621 dated 6.3.91 regarding Cadre review committee for 
'C' and '0' staff of CPWD· 

2) USQ No. 451 dated 8.8.90 regarding atrpcities on Schedu1W Castes 
and Scheduled Tribes; and 

3) USQ No. 1759 dated 7.1.90 regarding law on implementation of 
reservation policy. 

8. The Committee then took notice of large number of assurances 
pending implementation and decided to call the withnesses in connection 
with long pendins assurances in their forthcoming meetings scheduled to 
Ije held OIl September 15 and 16, 1992. 

9. The Committee thDI adjourned. 



,. 

51
. 

Q
ua

Iio
a 

N
o.

 
N

o.
 

an
d 

el
ite

 

1 

1. 

2 

G
ea

en
l d

iIc
uI

Iio
D

 d
at

ed
 

12
.3

.9
1 

Sa
pp

I. 
by

 
Sb

ri 
N"

an
aa

l 
IC

M
di 

Q
at

te
rj

ec
 

an
d 

D
r. 

Tb
am

bi
 D

ur
ai

 

M
IN

IS
TR

Y
 O

F 
PA

R
LI

A
M

EN
TA

R
Y

 A
FF

A
IR

S 
Se

ve
nt

h 
Se

ss
io

n 
of

 N
in

th
 L

ok
 S

ab
ha

 

Te
xt

 o
f 

th
e 

Q
ue

st
io

n 

'3 

SA
LA

R
Y

. 
A

ll
O

W
A

N
C

E
S 

A
N

D
 

PE
N

SI
O

N
 

O
F 

M
PS

 
(S

EC
O

N
D

 
A

M
EN

D
M

EN
T)

 
B

n.
L

, 
19

91
 

1b
al

 H
oo

'b
le

 M
em

be
r 

st
at

ed
 l1

li 

ua
de

r:
-

"T
he

 M
in

is
te

r 
b8

d 
pr

om
is

ed
 t

o 
m

ak
e 

a 
It

at
cm

cn
t 

ab
ou

t 
th

e 
f1

IiIw
ay

 f
K

iIi
tic

s 
to

 th
e 

es
-M

P
s.

 
I 

w
an

t 
lU

I 
_

_
 f

ro
m

 h
im

 
ab

ou
t 

th
e 

ra
ilw

ay
 f

llc
ili

tie
a 

to
 

th
e 

n-
M

P
s.

 
H

e 
ba

s 
no

t 
ye

t 
~
 

up
 w

ith
 t

ha
t."

 
1>

1'. 
Th

am
bi

 D
ur

ai
 (

K
ar

ur
):

 
..

.,
 s

up
po

rt
 t

ha
t. 

A
ss

ur
an

ce
 g

iv
en

 

4 

M
in

is
te

r 
.;t

at
ed

 a
s 

un
de

r:
-

Th
is

 m
at

te
r 

w
as

 d
is

cu
ss

ed
 w

ith
 

t
~
 

le
ad

er
s 

of
 t

he
 O

pp
os

iti
on

 
th

is
 a

ft
er

no
on

. 
I 

ha
ve

 a
lso

 d
is

-
cu

ss
ed

 
th

is
 

w
ith

 
th

e 
R

ai
lw

ay
 

M
in

is
te

r. 
I 

as
su

re
 

th
e 

H
ou

se
 

th
at

 w
ha

te
ve

r 
is

 p
os

si
bl

e 
w

ill
 b

e 
do

ne
. 

Th
e 

R
ai

lw
ay

 M
in

is
te

r 
fu

rt
he

r 
cl

ar
ifi

ed
 

th
at

 t
he

 
M

em
be

rs
 o

f 
th

e 
9t

h 
Lo

k 
Sa

bb
a 

ha
ve

 b
ee

n 
a1

lo
w

ed
 

to
 

us
e 

th
ei

r 
R

ai
lw

ay
 

pa
ss

es
 o

n 
th

e 
sa

m
e 

pa
tte

rn
 l

1l
i 

w
er

e 
al

lo
w

ed
 i

n 
19

79
. 

W
rtb

 r
eo

 
ga

rd
 t

o 
gr

an
tin

g 
fa

ci
lit

y 
of

 R
ai

l· 
w

ay
s 

pa
ss

es
 

to
 

es
-M

P
s 

th
e 

M
in

is
te

r 
st

at
ed

 t
ha

t 
be

 w
ou

ld
 

c:b
ec

k 
up

 t
he

 p
ro

ce
du

re
 a

nd
 i

t 
w

ou
ld

 b
e 

do
ne

. 

Ex
te

ns
io

n 
So

ug
ht

 

on
 

up
to

 

5 
6 

3.
2.

92
 

12
.6

.9
2 

R
em

ar
ks

 

7 

M
ay

 
pu

nu
ed

 be
 

~
 



2 
3 

M
IN

IS
TR

Y
 O

F 
PL

A
N

N
IN

G
 

Se
oo

od
 S

es
si

on
 o

f 
N

in
th

 L
ot

 S
ab

ba
 

4 

2. 
U

SO
. 

N
o.

 
60

47
 

dt
. 

FR
EI

G
H

T 
E

Q
U

A
U

SA
ll

0N
 

23
+9

0 
by

 
Sb

ri 
Sa

na
t 

PO
U

C
Y

 
K

ud
IIr

 M
ID

d.
I 

s 
6 

(a
) 

w
he

th
er

 W
es

t 
B

ea
pI

 G
ov

-
(b

) 
&

; 
(e

): 
It

 
w

as
 

iD
le

r-
al

ia
 

12
.2

.9
1 

30
.6

.9
1 

er
am

ea
t b

as
 m

ad
e 

a 
st

ro
ng

 p
le

a 
st

at
ed

. 
In

 
A

pr
il,

 
19

86
 

G
ov

t. 
31

.1
0.

91
 

31
.1

2.
91

 
fo

r 
IC

rlI
pp

iD
c 

of
 

th
e 

fr
ej

llu
 

de
ci

de
d 

to
 r

ef
er

 th
e 

iI
Iu

e 
to

 th
e 

eq
ua

IiI
at

io
o 

po
lic

y 
15

 in
du

st
rie

s 
N

at
io

na
l 

D
ev

el
op

m
en

t 
C

ou
nc

il 
in

 W
es

t 
8e

D
pI

 b
ad

 t
o 

be
ar

 a
 

fo
r 

a 
de

ci
si

on
. 

bi
pe

r 
ra

w
 

m
at

er
ia

l 
su

pp
ly 

Th
e 

D
ec

is
io

n 
is

 a
w

ai
te

d.
 

co
m

pa
re

d 
to

 th
ei

r 
O

'JU
Ilt

er
-p

ar
ts 

el
se

w
he

re
 i

n 
th

e 
CO

UD
try

; 
(b

) 
if

 s
o

,t
h

e 
ac

tio
n 

ta
ke

n 
by

 
G

ov
en

Im
eD

t 
ia

 th
is

 r
ep

rd
; 

an
d 

(e
) 

th
e 

re
as

on
s 

fo
r 

th
e 

de
la

y 
in

 
tak

iD
a 

th
e 

da
:iI

io
n?

 

7 

M
ay

be
 

pu
nu

ed
. 

00
 



I. 
U

.S
.O

. 
N

o.
 4

04
1 

cit
. 

3.
9.

19
90

 
Sb

ri 
JlI

Pe
er

 
sm

p 

T
H

IR
D

 S
ES

SI
O

N
, 

19
90

 O
F

 N
IN

11
I 

L
O

K
 S

A
B

H
A

 

SO
Fl

W
A

R
E

 
PA

C
K

A
G

ES
: 

(a
) 

w
he

th
er

 I
O

ftw
ar

e 
JI

K
U

F 
of

 U
N

IX
 

op
er

ati
D&

 s
ys

te
m

 u
e 

m
u
d
t
_
~
 

tb
aa

 s
im

ila
r 

O
D

eS
 

ar
ou

od
 M

S-
D

O
S 

an
d 

th
e 

Ii
ce

ac
e 

fe
e 

dn
iD

I 
ou

t 
IS

 
fo

re
ip

 e
K

ba
aF

; 
(b

) 
if

 1
0

, 
th

e 
cIe

ta
iIs

 t
he

re
of

; 
(c

) 
th

e 
ec

xJ
OO

III
ic 

ju
st

ifi
ca

tio
n 

fo
r-

in
tro

du
ci

n&
 

U
N

IX
 

ba
se

s 
IO

ftw
ar

e 
ev

en
 w

he
n 

us
ag

e 
of

 
D

O
S 

ba
se

d 
IO

ftw
ue

 b
as

 
D

O
t 

m
at

ur
ed

 i
n 

O
ov

en
un

en
t 

of
lic

:e
s 

an
d 

th
e 

co
m

pu
te

r 
ut

ili
sa

tio
n 

fK
to

r 
is

 v
er

y 
lo

w
; 

(d
) 

th
e 

de
ta

ils
 o

f u
til

is
at

io
n 

fa
c-

to
r,

 n
um

be
r 

of
 p

er
so

na
l 

C
om

-
pu

te
n 

ill
 v

ar
io

us
 G

oV
eJ

'D
lll

eo
t 

0f
Ii

ce
a,

 t
he

 p
ri

ce
s 

of
 I

w
dw

ue
 

an
d 

so
fh

ru
e;

 a
nd

 
(e

) 
th

e 
pe

n:
eo

ta
F 

of
 t

he
 P

er
-

IO
D8

I 
C

om
pu

te
n 

in
 

G
ov

er
n-

m
en

t 
D

ep
ar

tm
en

ts
 

ba
vin

8 
fa

ci
Iit

ia
 f

or
 

bi
-t

ia
pa

I 
pr

oc
:e

s-
Iin

& 
lr

itb
 

M
S-

D
O

S 
I8

d 
w

ith
 

U
N

IX
 o

pe
ra

dD
t 

1Y
Ifa

III
? 

(d
) 

ct: 
(e

): 
In

fo
rm

at
io

n 
is

 
be

ioa
 c

om
pi

le
d.

 

](
)'1

1-
90

 
28

-2
-9

1 
~
9
1
 

28
-1

\;9
0 

28
-2

-9
1 

31
-5

-9
1 

](
)'1

1-
91

 
31

-5
-9

2 

M
ay

 
be

 
pu

nu
ec

1.
 

\Q
 



1 4.
 

2 U
SO

 N
o.

76
 

ell
. 

26
.1

2.
89

 
.
,
,
~
 

~
 

V
 ..

..
. 

.t
 

Pa
te

l 
D

r. 
A

.K
. 

M
IN

IS
TR

Y
 O

F 
PO

W
E

R
 

F"
m

t 
Se

ss
io

n 
of

 N
in

th
 L

ok
 S

ab
ba

 

3 T
ID

A
L

 
PO

W
E

R
 

PR
O

JE
C

T
 

IN
 G

U
lF

 
O

F 
K

U
fC

H
 

(a
) 

w
he

th
er

 
au

y 
te

dm
o-

ec
oD

OI
Di

c 
ev

al
ua

tio
a 

of
 fe

as
ib

il-
ity

 r
ep

xt
 W

Il
l 

ca
rr

ie
d 

ou
t 

fo
r 

th
e 

tid
al

 ~
 p

ro
ie

ct
 i

n 
G

ul
f 

o
f 

K
ut

da
; 

aD
d 

4 

(b
) 

if
 1

0
, 

th
e 

fiD
di

ap
 t

he
re

of
 

(b
) 

I>u
rin

& 
th

e 
co

un
e 

of
 t

he
 

aD
d 

th
e 

de
ciI

iO
D 

tak
CI

l t
he

re
on

? 
te

dm
o-

ec
oo

om
ic

 
ev

al
ua

tio
n 

of
 

th
e 

fe
as

ib
ili

ty
 

re
po

rt
. 

it 
w

as
 

co
os

id
er

ed
 

ne
ce

ss
ar

y 
to

 
ca

rry
 

(l
ut

 
fur

the
r i

nv
es

tig
at

io
ns

 
an

d 
st

ud
ie

s 
on

 c
er

ta
in

 a
sp

ec
ts

 o
f t

he
 

pr
oj

ec
t 

to
 a

rr
iv

e 
at

 a
 f

in
al

 d
ec

i-
si

on
. 

T
he

se
 a

re
 u

nd
er

 p
ro

p
e5

I.
 

5 20
.3

.9
0 

9.
7.

91
 

25
.9

.9
1 

31
.1

2.
91

 

6 ·3
0.

6.
91

 
30

.9
.9

1 
31

.1
2.

91
 

30
.6

.9
2 

7 

-o 
M

ay
 

be
 

pu
rs

ue
d.

 



2 
3 

M
IN

IS
TR

Y
 O

F 
PO

W
ER

 
Se

co
ad

 S
aI

io
o 

of
 N

iD
tb

 L
ot

 ~
 

4 

s. 
SO

 N
o.

 1
03

 c
it.

 2
0.

3.
90

 
SO

V
IE

T 
C

R
E

D
IT

 F
O

R
 B

A
K

-
by

 
Sb

. 
A

m
. 

R
oy

 
R

E
SH

W
A

R
 P

O
W

E
R

 P
R

O
JE

T
 

Pn
db

aa
 

A:
 

Sb
. 

5a
aM

 

6.
 

IC
._

 .
..

..
..

. 

SQ
. 

N
o.

 S
84

 c
it.

 2
4.

4.
90

 
su

pp
Ie

.J
zy

 S
br

i 
V

ak
ko

m
 

Pu
na

bo
cb

am
an

. 

(a
) 

w
he

th
er

 U
D

io
a 

G
o\

Ie
nl

lll
C

llt
 

ba
¥e

 Ii
Bc

e 
.-

s 
to

 re
Ie

M
e 

th
e 

R
I. 

70
0 

cr
or

e 
S

ov
ie

t 
C

re
di

t 
fo

r 
84

0 
M

W
 

B
ak

ra
bw

ar
 

Po
w

er
 

P
ro

je
ct

 i
n 

W
es

t 
B

aa
pI

; 
(b

) 
if

 1
0

, 
th

e 
de

ta
ils

 t
he

re
of

; 
an

d 
(.:

) 
if

 D
O

t, 
th

e 
_ 

th
er

ef
or

? 

(a
) 

to
 

(.:
): 

It
 

w
as

 
iIr

IB
..

&
 

st
at

ed
 "

A
 d

ea
re

r 
pr

oj
ec

t d
ef

in
i-

tio
n 

w
ou

ld
 n

ee
d 

to
 b

e 
&O

f 
ag

-
re

ed
 w

ith
 t

he
 G

ov
t. 

of
 U

SS
R

 
an

d 
th

e 
m

od
al

iti
es

 o
f 

pa
ss

in
g 

on
 

th
e 

cr
ed

it 
fo

r 
th

e 
pr

oj
ec

t 
w

ou
ld

 
ha

ve
 

to
 

be
 

ev
ol

ve
d 

in
 

co
us

ul
ta

ti
on

 w
ith

 t
he

 P
la

nn
in

g 
C

om
m

is
si

on
 

an
d 

th
e 

M
in

is
try

 
of

 F
"U

UlI
IC

IC
 b

ef
or

e 
a 

fiD
aI

 d
ec

i-
si

on
 i

n 
th

is
 r

ep
rc

d.
" 

IC
.A

 Y
 A

M
lC

.U
LA

M
 l

lI
E

R
M

A
L

 1
be

 M
in

is
le

r 
~
r
-
G
I
i
4
 

st
at

ed
, 

PO
W

ER
 

ST
 A

 n
O

N
 

IN
 
1

b
e
 

de
ve

lb
pm

en
t 

of
 

pa
n 

IC
.E

JlA
Lo

\. 
fa

ci
lit

ie
s 

is 
es

se
nt

ia
l 

fo
r 

th
e 

Re
fer

riD
a 

to
 t

he
 Ie

ltin
& 

up
 o

f 
tr

an
sp

or
ta

tio
n 

of
 o

oa
I 

fr
om

 T
aI

-
th

er
m

al
 p

ow
er

 s
ta

tio
n 

at
 K

ay
-

ch
ar

 
fo

r 
K

ay
am

ku
la

m
 

Su
pe

r 
am

ku
Ia

m
 t

he
 m

em
be

r 
st

at
ed

 a
s 

Po
w

er
 S

ta
tio

n.
 1

 w
ill

 d
ef

in
ite

ly
 

U
D

de
r: 

ge
t 

th
e 

su
ge

st
io

n 
m

ad
e 

by
 t

he
 

MI
 w

dc
O

m
e 

th
e 

se
tti

D
g 

up
 I

bi
s 

bo
n.

 m
em

be
r 

ex
am

in
ed

."
 

pr
o;e

a. 
Th

e 
id

ea
 b

as
 b

ee
n 

ap
-

pn
w

ed
 

ab
ou

t 
~
 

a 

s 
6 

12
.3

.9
1 

30
.6

.9
1 

7 M
ay

 
be

 
pu

rs
ue

d.
 

M
ay

 
be

 
pu

nu
ed

. 

.... .... 



7.
 

us
a 

N
o.

 6
19

3 
ci

t. 
l4

.4
.9

0 
by

 
SI

a.
Pn

bh
II

Ii
ah

 
a.

..I
II

D
. 

po
rt

 
fo

r 
th

e 
tra

D
Sp

O
rta

tio
n 

of
 

a
.I

, 
bu

t 
it 

wi
D 

ta
ke

 a
 Io

n&
 ti

m
e 

to
 t

at
e 

a 
fin

al
 c

Ie
cis

io
a 

an
d 

ro
n-

S
IrU

I:t
 

a 
po

rt
 

at
 

lC
ay

un
ku

la
m

. 
Th

er
e 

is
 a

 m
il
a

 p
or

t 
at

 A
II

op
py

 
an

d 
it 

is
 o

aI
y 

ab
ou

t 4
0 

km
 a

 ..
 y.

 
So

, d
ie

 G
ov

am
ne

at
 _

y
 sp

en
d 

a 
-
0

 a
m

ou
at

 a
nd

-
de

Y
do

p 
th

at
 

po
rt

. 
It

 w
iD

 b
e 

m
or

e 
CO

II¥
en

ie
ot

 
fo

r 
ofI

-Io
ed

ia&
 o

f c
m

I 
at

 A
II

ep
py

 
an

d 
ca

rry
iD

a 
to

 t
ile

 p
ro

;ec
t 

si
te

. 
W

ill
 

di
e 

G
of

tr
am

ea
t 

eu
m

io
e 

dI
iI"

. 

SE
TI

1N
G

 U
P 

O
F 

G
A

S-
B

A
SE

D
 

PO
W

ER
 P

LA
N

T 
IN

 G
U

JA
R

A
T 

BY
 N

D
D

B
 

AI
kiD

&:
 

(c
) 

1b
e 

m
at

te
r 

is 
UD

de
r 

C
iO

D
-

(a
) w

IIe
dI

er
 a

c
-
r
-
t 

ba
Ye

 I
e-

li
de

nt
io

n.
 

ce
iv

ed
 a

ay
 r

eq
ue

st
 f

ro
m

 d
ie

 N
. 

tim
aI

 D
ai

ry
 ~
t
 B

au
d,

 
A

uo
d 

fo
r 

tJ
C

im
itl

io
o 

to
 s

et
 u

p 
a 

23
6 

M
W

 P
I 
"
-
d

 p
ow

er
 p

lm
t 

in
 G

uj
ar

at
; 

(b
) 

if
 1

0,
 w

ile
n 

il
l 

th
is

 r
eq

ue
st

 
..

. 
re

c:
ci

ft
d;

 a
nd

 
(c

) 
di

e 
de

ci
Iio

o 
ta

ke
o 
~
?
 

M
ay

 b
e 

pu
r-

su
ed

. 
i 

-N 



8.
 

'-'
 .. U
SO

. 
N

o.
 

98
79

 
ci

t. 
22

.S
.9

0 
by

 
Sm

t. 
Sa

kJ
t. 

bu
Ds

 K
au

r. 

A
U

.O
IM

E
N

I' 
O

F 
LA

N
D

 T
O

 
R

A
N

JI
T 

SA
G

A
R

 D
A

M
 O

U
S-

TE
ES

. 
(a

) 
wI

ae
tb

er
 t

ile
 

R
an

jit
 

S
ap

r 
(a

) 
&:

 (
b)

:-
Th

e 
13

.8
.9

0 
D

am
 

ou
st

ee
s 

ha
ve

 
DO

t 
be

en
 

pr
op

os
al

 f
or

 
28

.1
1.

90
 

aP
veo

 a
lte

rn
at

iv
e 

Ia
8d

 f
or

 b
ui

ld
-

re
ha

bi
lit

at
io

n 
of

 
R

an
jit

 
Sa

ga
r 

22
.2

.9
1 

iDa
 t

he
ir 

ra
id

eD
tia

l 
qu

ar
te

rs
; 

D
am

 O
Q

St
ns

 a
re

 U
D

de
r 

p
ro

ce
ll

. 
11

.6
.9

1 
an

d 
4.

9.
91

 
(b

) 
if

 5
0

, 
th

e 
tim

e 
by

 w
hi

ch
 

23
.1

2.
91

 
G

ov
em

m
ca

t 
pr

op
oe

e 
to

 
al

lo
t 

Ia
ad

 to
 tb

eI
e 

ou
st

ee
s 

aD
dw

bc
rc

? 

Il
ru

i 
SE

SS
IO

N
 O

F
 N

IN
T

H
 

L
O

K
 S

A
B

H
A

 
(1

99
0)

 

9.
 

U
SO

. 
N

o.
 

99
13

 
~
.
 

SH
A

R
E

 O
F 

R
A

JA
S1

1I
A

N
 I

N
 

22
.S

.9
0 

by
 S

hr
i 

G
ird

ba
ri 

EI
...

EC
TR

IC
IT

Y
 

FR
O

M
 

D
IF

··
 

La
l 

B
ba

rp
v.

, 
SI

I. 
Th

al
l 

FE
R

E
N

T 
PO

W
ER

 
PR

O
-

sm
p 

Ja
ta

y 
&:

 
D

r.
 

JE
C

fS
. 

K
.ir

od
i 

La
l 

M
ee

aa
. 

(a
) 

w
he

th
er

 R
aj

as
th

an
 h

as
 d

e-
m

an
de

d 
its

 s
ha

re
 o

f 
el

ec
tri

ci
ty

 
fr

om
 

Th
em

 
D

am
 

Pr
oj

ec
t, 

A
II

ao
dp

ur
 S

ah
ib

 H
yd

el
 p

ro
je

ct
, 

M
uk

ai
ri

ya
 H

yd
el

 p
ro

jc
:c

t U
B

B
C

 
SI

a&
e·

II
 

aD
d 

Sb
ab

pu
r 

W
at

er
 

T
re

at
y 

an
d 

ot
he

r 
ap

ee
m

en
ts

 
en

le
re

d 
m

lo
 l

al
er

 0
0 

fo
r 

sh
u·

 
iD

s 
of

 w
at

er
s 

o
f 

Su
tle

j, 
R

av
i 

an
d 

Be
as

 r
iv

er
s;

 
(b

) 
if

 so
, 

th
e 

sh
ar

e 
of

 e
le

ct
ric

ity
 

de
m

an
de

d 
by

 
R

aj
as

th
an

 
fro

m
 

ea
ch

 p
ro

je
ct

s;
 

21
.1

1.
90

 
21

.2
.9

1 
2l

.S
.9

1 
31

.8
.9

1 
30

.1
1.

91
 

29
.2

.9
2 

M
ay

 
be

 
pu

rs
ue

d.
 

.... W
 



2 
3 (c

) 
w

he
th

er
 g

ra
nt

in
g 

pe
rm

is
si

on
 

to
 P

un
ja

b 
fo

r 
ta

ki
ng

 w
at

er
 fr

om
 

N
an

pi
 

H
yd

el
 

C
ha

nn
el

 
fo

r 
R

op
er

 T
he

rm
al

 P
ow

er
 S

ta
tio

n,
 

th
e 

iss
ue

 o
f 

R
aj

as
tb

aD
's 

sh
ar

e 
in

 t
he

 
el

ec
tr

ic
ity

 
pr

od
uc

ed
 i

n 
th

es
e 

pr
oj

ec
ts

 w
as

 t
o 

be
 r

ef
er

-
re

d 
to

 t
he

 S
up

re
m

e 
C

ou
rt

 f
er

 
op

ia
io

D
; 

(d
) 

if
 s

o,
 w

he
th

er
 t

he
 

m
at

te
r 

ba
s 

be
en

 r
ef

er
re

d 
to

 t
he

 S
up

-
re

m
e 

C
ou

rt
 fo

r 
its

 o
pi

ni
oD

; 
an

d 
(e

) 
if

 
no

t, 
th

e 
re

aM
JI

IS
 

fo
r 

de
la

y?
 

4 (c
) 

to
 

(e
):

 
It 

w
as

 
in

te
r-

aI
ia

 
st

at
ed

, 
"I

t 
is 

un
de

r 
co

ns
id

er
a-

tio
n 

of
 t

he
 G

ov
er

nm
en

t."
 

Il
Ir

d 
SE

SS
IO

N
 O

F
 N

IN
T

H
 L

O
K

 S
A

B
H

A
 

M
in

is
try

 o
f 

P
O

IN
O

 

10
. 

SO
. 

N
o

.8
 d

t. 
7-

-8
-9

0 
by

 
PR

IV
A

T
E

 
S

E
C

fO
R

 
PA

R
-

Sb
ri 

V
am

an
ra

o 
nC

IP
A

nO
N

 
IN

 
PO

W
E

R
 

M
ab

ad
it

, 
Pr

of
. 

K
.V

. 
G

E
N

E
R

A
nO

N
 

Th
om

as
. 

(a
) 

w
he

th
er

 G
ov

er
nm

en
t 

ha
ve

 
aU

ow
ed

 p
ar

tic
ip

at
io

n 
of

 p
riv

at
e 

se
d

o
r 

co
m

pa
Di

es
 in

 p
ow

er
 g

en
-

er
at

io
n;

 

(b
) 

if
 s

o,
 

th
e 

de
ta

ils
 

of
 t

he
 

co
m

pa
ni

es
 

se
le

ct
ed

 
an

d 
th

e 
cr

ite
ria

 
fo

r 
th

ei
r 

se
le

ct
io

n,
 

St
at

e-
w

ill
e ;

 

5 

13
-8

-9
0 

4-
3-

91
 

14
-8

-9
1 

6 
7 

22
-1

1-
90

 
M

ay
 

be
 

31
-8

-9
1 

pu
rs

ue
d.

 
29

-2
-9

2 

- • 



II
. 12
. 

(d
) 

to
 

(e
):

 
It

 
w

as
 

in
' '

r _
_

 
st

at
ed

 "
"T

he
 t

ar
iff

 a
nd

 a
re

a 
of

 
. 

op
er

at
io

n 
w

ou
ld

 b
e 

fiu
aI

iIc
d 

as
 

fro
m

 t
ile

 p
ll

ft
te

 1
C

C
to

r; 
pr

ov
id

ed
 f

or
 i

n 
th

e 
El

ec
tr

ic
ity

 
(d

) 
w

be
tb

er
 G

ch
ei

 ...
...

. a
t ~
 

Le
Ji

sl
at

io
n 

an
d 

th
e 

pi
de

li
ne

s 
be

 Iu
m

a&
 "

Y
 c

oa
tr

ol
 o

ve
r 

th
e 

w
hi

ch
 

st
ip

ul
at

e 
de

te
rm

in
at

io
n 

ta
rif

f 
to

 
be

 
c:

ha
pd

 a
nd

 
th

e 
of

 t
ar

if
f 

ba
se

d 
O

Il
 

op
er

at
io

na
l 

ar
ea

 o
f o

pe
ra

tio
o 

of
 th

ol
e 

c:o
m

-
pa

ra
m

et
er

s 
to

 b
e 

la
id

 d
ow

n 
by

 
pa

ic
s;

 a
nd

 
th

e 
G

ov
er

nm
en

t."
 

(e
) 

if
 s

o,
 t

he
 d

et
ai

ls
 t

be
m

of
! 

U
SQ

. 
N

o.
 6

1 
ci

t. 
7-

8-
90

 
R

E
H

A
B

IL
IT

A
11

0N
S

 
O

F 
(a

) 
to

 (
e)

: 
1b

e 
re

ha
bi

lit
at

io
n 

by
 S

ad
. 

W
iIh

m
w

 I
t.

.-
R

A
N

JI
T

 S
A

G
A

R
 D

A
M

 O
U

S-
pl

an
 o

f 
R

an
jit

 S
ag

ar
 D

am
 o

us
· 

TE
ES

 
te

es
 i

s 
un

de
r 

fin
ai

is
at

io
n.

 

<a
> 

w
he

th
er

 
th

e 
R

an
ji

t 
Sa

ga
r 

D
am

 ~
 h

av
e 

be
en

 a
Il

on
ed

 
Ia

ad
 

fo
r 

re
bl

lb
ili

ta
tio

n 
pu

r. 
po

Ie
5;

 

(b
) 
if

 D
O

l, 
th

e 
ac

tio
n 

pr
op

os
e 

to
 

be
 t

ak
c:

o 
in

 t
hi

s 
re

ga
rd

; 
an

d 

(e>
 w

he
n 

th
e 

oa
te

es
 a

re
 l

ik
el

y 
to

 b
e 

liv
en

 th
e 

Ia
ad

 c
om

pe
ns

a-
tio

n?
 

U
SQ

. 
N

o.
 

11
2 

ci
t. 

th
e 

H
Y

D
R

O
-E

l..
E

C
T

R
IC

 
PR

O
-

(e
):

 T
he

 
in

fo
rm

at
io

n 
is 

be
in

& 
7d

a 
~
 

19
90

 
by

 J
E

C
I'S

 
O

F
 

JA
M

M
U

 
I:

 c
:o

IIe
ct

ed
 a

nd
 w

iD
 b

e 
Ia

jc
J 

O
Il

 th
e 

SI
Iri

 r
,.

e 
La

I 
a
.d

o
o

 
K

A
S

H
M

IR
 

T
ab

le
 o

f 
th

e 
H

ou
se

. 
<a

> 
th

e 
_

_
 o

fl
ly

G
u 

el
ec

tri
c 

pn
Jjc

c:
Is

 o
f J

_
 ..

..
 It

aI
IIm

ir 
w

IIi
I:b

 a
re

 -
a

 O
D

M
tIU

di
oo

; 

27
-3

-9
1 

17
-2

-9
2 

28
-1

1-
90

 
13

-3
-9

1 
11

-6
-9

1 
13

-8
-9

1 
26

-1
1-

91
 

23
-1

·9
2 

28
-1

1-
90

 
8-

3-
91

 
7-

4-
91

 
4-

9-
91

 
24

-1
2-

91
 

JO
.6

-9
1 

M
ay

 
be

 
31

-3
-9

2 
pu

rs
ue

d.
 

7-
2-

91
 

M
ay

 
be

 
7-

5-
91

 
pu

rs
ue

d.
 

31
-7

·9
1 

31
·1

0-
91

 
.- V

I 
31

-1
-9

2 
JO

.4.
..9

2 

7-
2-

91
 

M
ay

 
be

 
7-

5-
91

 
pu

rs
ue

d.
 

7-
8-

91
 

7-
11

-9
1 

7-
2-

92
 



1 
2 

3 

(b
) d

ie
 _

 
of

 u
tio

at
d/

ill
te

r-
..

..
..

. 
.,e

D
C

ie
s 

w
bi

cI
I 

ba
¥e

 
bo

aa
 

..
..

..
 

m
a

tr
a

d
 

ill
 

ra
p

e
d

 o
f 

a
d

a
 p

ro
je

ct
; 

aa
d 

(e
) 

di
e 
_

_
_

 .
.
 4iI

Iri
aI

 d
ie

 
li
lt

 t
w

o 
_

_
_

 y
ea

n 
in

 d
ie

 
..a

cr
 o

f 
!a

Dd
 .

..
..

..
. 

ill
 

ra
p

e
d

 o
f a

d
a

 o
f d

ie
 p

ro
je

ds
? 

.. 

13
. 

U
SO

. 
N

o.
 

18
16

 
cit

. 
O

U
I'S

T
A

N
D

IN
G

 
D

U
E

S 
O

F 
(c

) 
to

 (
e)

: 
Y

es
, S

ir.
 T

he
 m

at
te

r 
21

-&
90

 bJ
 SI

Iri
 I

t.S
.R

ao
. 

B
II

IA
lt.

 
A

N
D

 
W

E
ST

 
B

EN
-

..
. 

bo
aa

 
ta

ke
n 

up
 

w
id

t 
di

e 
G

A
L

 ro
o 

D
A

M
O

D
A

R
 V

A
L

-
St

at
e 

G
ov

em
m

ea
lS

 
Cl

OI
IC

Cm
ed

 
lJ

!Y
 O

O
R

PO
R

A
nO

N
 

am
i i

s 
rcc

eiY
inl

 th
ei

r 
.tt

en
ti

on
. 

(.
) 

w
II

r8
er

 
G

ot
ea

 ..
..

..
 

of
 

.
.
.
.
.
.
.
 W

es
t 

B
ea

pI
 o

w
e 

• 
.
.
.
 _

_
 t

o 
di

e 
D

am
od

Ir
 

V
al

ey
 

C
ui

po
ia

lio
u 

lo
r 

di
e 

po
w

er
 .

..
..

..
..

 t
o 

di
e 

EI
ec

Ir
i-

c:
iIy

 .
.
.
 o

f 
tb

eI
e 

S1
at

cs
; 

(b
) 

if
 1

0
. 

di
e 

bre
ak.

..., 
of

 d
ie

 
_

_
 d

IIC
 f

ro
ID

 a
d

a
 o

f 
di

e 
tw

o 
S

ta
ta

 .
..

 Ii
DD

c 
w

Ile
D

; 
(c

) 
w

II
r8

er
 d

ie
 

D
.V

.C
. 

..
. 

..
..

..
. 

..
..

.,
. 

to
 t

a
b

 l
IP

 
di

e 
_

_
 w

ill
i 

di
e 

tw
o 

II
a

tI
s 

G
ot

o 
l1

li;
 

(d
) 

if
 1

0
. 

w
be

dI
a-

.
.
 M

iIi
IU

y 
.
.
 t

ak
a 

lIP
 d

ie
 m

at
te

r 
w

ith
 

di
e 

Sl
at

e 
O

o
v

e
t-

c
; 

.x
l 

(e
) 

if
 1

0
. 

di
e 

I'C
IU

IIS
 d

la
eo

I?
 

s 21
-1

2-
90

 
24

-1
-9

1 
30

-1
2-

91
 

30
-3

-9
2 

6 
1 

21
-2

-9
1 

M
ay

 
be

 
31

-1
2-

91
 
.-

-t
. 

31
-3

-9
2 

30
+9

2 

• 

-0. 



I..
. 

U
SQ

. 
N

o.
 

...
.3

 
cit

. 
a.

E
A

R
A

N
C

E
 

T
O

 
PU

Y
 A

N
" 

Pu
ya

nk
ut

ty
 H

yd
ro

-d
cc

tri
c:

 P
ro

-
~
2
-
1
9
9
t
 

by
 S

IIr
i 

M
uI

-
K

U
IT

Y
 H

Y
D

E
L

 P
R

O
JE

C
T

 
je

d.
 

S
la

F
-I

 (
2)

(1
20

 
M

W
) 

io
 

bI
pa

IIy
 l

Ia
m

ad
Y

od
nm

. 
(a

) 
w

be
tb

er
 d

ea
liID

C
C

 h
ils

 b
ea

 
K

er
al

a 
_ 

sa
nc

tio
ae

d 
by

 t
he

 
¥I

C
I)

rd
ed

 t
o

 P
ut .

...
.. t, 

H
yd

d 
..

..
..

..
..

 e
c.-

. .
 DO 

io
 

A
u-

P
ro

je
ct

 i
o 

K
en

Ia
; 

J1
IS

I. 
19

86
 a

t 
&

II
 e

st
im

at
ed

 c
os

t 
(b

) 
if

 n
ot

. 
th

e 
_ 

tb
er

dO
l"

; 
of

 R
s. 

2S
O 

C
I'O

R
:S

 s
ub

je
ct

 t
o

 t
he

 
aa

d 
St

at
e 

G
o

te
i_

 
ob

Ui
aiD

& 
(c:

) 
th

e 
.
.
.
 r
;
'
~
/
r
c
o
o
m
'
"
 n-

th
e 

fo
re

st
 c

Ie
ar

aI
Ic

c 
fr

om
 M

ill
is

-
da

ti
oa

 o
f 

K
en

Ia
 O

D
 

Ib
is

 p
ro

-
tr

y 
of

 
ED

,il
O

II
II

Ie
II

t 
aa

d 
je

d?
 

Fo
re

st
s.

 T
he

 M
iD

is
tr

y 
of

 E
D

vi
-

2 

IS
. 

U
SO

. 
N

o.
 

11
27

 
dl

. 
20

-3
-9

0 
by

 
O

r. 
L

ax
· 

m
iD

at
ay

an
 P

an
de

y 

ro
m

ne
at

 a
ad

 
Fo

re
sa

s 
lin

e
 i

n-
f
~
 

..
..

. 
th

e 
pn

lfX
M

aI
 

of
 

St
at

e 
G

vt
e

lll
lll

C
n

t 
of

 K
er

aI
a 

fo
t 

di
va

si
oo

 o
f 

30
01

.8
 

ha
. 

fa
ra

t 
la

nd
 

fO
l" 

th
e 

pr
oi

ec
I 

is
 

un
de

r 
pr

oc
es

s 
fo

r 
a 

de
ci

si
on

. 

M
lN

IS
fR

Y
 O

F 
R

A
IL

W
A

Y
S 

S
ec

oa
d 

Se
ss

io
n 

of
 N

in
th

 L
o

t 
Sa

bb
a 

3 

PA
Y

 S
C

A
LE

S 
O

F 
R

A
IL

W
A

Y
 

D
O

C
T

O
R

S 
(a

) 
w

he
th

er
 t

he
 R

M
w

ay
 d

oc
-

lo
rs

 
al

 
lb

e 
Si

ne
e1

III
t 

C
oo

te
r-

en
ce

 o
f 

A
U

 I
ad

ia
 l

lIi
Iw

II
y 

Do
c:.

 
lo

rs
 A

sIo
c:i

ati
O

D
 b

dd
 il

l 
Fe

br
u-

ar
y.

 1
98

9 
de

m
.K

Ie
d 

pa
y 

te
ak

s 
ao

d 
ot

he
r 

fa
ci

lit
ie

s 
CIO

IIIf
I8R

bIe
 

10
 

th
e 

do
c:

Io
n 

se
ni

ns
 U

Dd
er

 
C

eD
tra

I 
G

ov
t.;

 

4 

(b
) 

Ii:
 

(c
):

 
II 

w
as

 
in

le
r·

al
ia

 
st

at
ed

. 
"A

bo
ut

 1
49

 a
dh

oc
 d

oc
-

to
rs

 
ar

e 
st

ill
 

w
or

ki
ng

 
on

 
th

e 
In

di
an

 
R

ai
lw

ay
s 

an
d 

fo
r 

re
g-

u1
ar

is
at

io
n 

of
 t

be
ir

 s
er

vi
oc

s.
 a

 
re

qu
es

t 
ha

s 
al

re
ad

y 
be

eD
 

fo
r-

w
ar

de
d 

to
 

th
e 

Uo
iO

D 
P

ub
lic

 
S

er
vi

ce
 C

om
 

. 
'.

. 
fo

r 
co

m
i-

de
ra

ti
on

 ...
 

5 

17
·7

-9
0 

18
-1

2-
90

 
15

-7
-9

1 
15

-1
CJ

.91
 

30
-4

-9
2 

M
ay

 
be

 
pu

rs
ue

d.
 

6 
7 

20
-1

2-
90

 
M

ay
 

be
 

20
-6

-9
1 

pu
rs

ue
d.

 
15

-1
CJ

.91
 

(A
ch

1m
ce

 
19

-3
-9

2 
I.

R
. 

R
e-

18
+9

2 
cc

iw
:d

.) 

.... ..... 



16
. 

2 

27
3 

dl
. 

so
 

·N
O

. 
28

.8
.9

0 
by

 
SA

N
T

O
SH

 
Sh

ri
 

K
U

M
A

R 
G

A
N

G
W

A
R

.: 

3 

(b
) 

w
he

th
er

 t
he

re
 is

 a
ls

o 
a 

de
-

m
an

d 
fo

r 
th

e 
re

pl
ar

is
at

io
o 

of
 

th
e 

se
rv

ic
:e

s 
of

 a
db

oc
 d

oc
to

rs
; 

an
d 

(e
) 

if
 5

0
, 

th
e 

de
ta

ils
 

in
 

th
is

 
re

pr
d 

an
d 

th
e 

ac
tio

a 
ta

ke
n 

th
e
.-

. 

C
A

SU
A

L
 L

A
B

O
U

R
E

R
S 

IN
 

M
O

R
A

D
A

B
A

D
 

D
IV

IS
IO

N
 

O
F 

N
O

R
11

IE
R

N
 

R
A

ll.
.W

A
Y

 
(a

) 
w

he
th

er
 a

ny
 a

ait
ati

oo
 is

 
be

iDa
 la

un
cb

cd
 b

y 
th

e 
1D

di
aa

· 
Lo

co
 M

cd
Ia

ni
c:

al
 S

ta
ff

 A
Ia

oc
:i-

at
io

a 
in

 M
or

ad
ab

ad
 d

iv
is

io
n 

in
 N

or
th

er
n 

R
ai

lw
ay

 f
or

 re
ca

I-
Iin

& 
ca

su
al

 l
ab

ou
re

rs
; 

(b
) 

if
 5

0
, 

th
e 

de
ta

ils
 o

f 
th

ei
r 

de
m

an
ds

· , 
(e

) 
w

be
dI

er
 a

ny
 c

as
es

 o
f c

or
-

ru
pt

io
o 

in
 t

he
 r

ec
ru

itm
ea

t 
of

 
ca

su
al

 
Ia

bo
ur

en
 

ha
ve

 
al

so
 

co
m

e 
to

 J
i&

bt;
 a

nd
 

(d
) 

if
 5

0
, 

th
e 

ac
tio

n 
pr

op
ns

ed
 

to
 b

e 
ta

ke
n 

in
 t

hi
s 

re
pr

d.
 

4 

(c
A

d)
: 

it
 w

as
 i

nt
er

 a
lia

 s
ta

te
d.

 
" .

. b
e 

rem
ain

ioa
 ca

se
s 

re
fe

rr
ed

 
In

 i
n 

th
e 

co
m

pI
ai

D
ts

, 
ar

e 
be

-
iD

a i
a¥

es
Ii

pt
ed

 b
y 

a 
C

om
m

it-
te

e 
o

f 
O

ft
ic

en
. 

A
ft

er
 t

he
 i

n-
ve

st
ip

tio
D

s 
01

1 
ba

nd
 a

re
 c

0
m

-

pl
et

ed
, 

fu
rth

er
 

ac
tio

n 
as

 
fo

un
d 

ne
ca

sa
ry

 w
ill

 b
e 

ta
ke

a 
by

 
th

e 
R

ai
hr

ay
 

A
dm

in
is

tla
-

bo
n 

in
 t

he
 l

ig
ht

 o
f 

th
e 

ou
t-

co
m

e 
of

 t
he

 i
nv

es
tig

at
io

ns
. 

5 12
.4

.9
1 

21
.4

.9
2 

6 
7 

D
ro

pp
in

g 
re

qu
es

t 
of

 t
he

 
M

in
is

tr
y 

is
 W

Id
er

 c
oa

si
d-

er
at

io
n 

of
 

M
in

is
tr

y 
of

 
Pa

rl
ia

m
en

ta
ry

 A
ll

ai
n 

M
ay

 b
e 

pu
rs

ue
d.

 

31
.1

2.
91

 
D

ro
pp

iD
g 

31
.1

2.
92

 
re

qu
es

t 
of

 
th

e 
M

in
is

-
tr

y 
is

 
W

Id
er

 
co

ns
id

er
a-

tio
n 

of
 

M
in

is
tr

y 
of

 
P

ar
-

lia
m

en
-

ta
ry

 
A

f-
fa

in
 

M
ay

 
be

 
pu

rs
ue

d.
 

~
 



1 
2 

J 
4 

17
. 

US
O.

 
N

o.
 

,.
,.

 
cit

. 
IR

RE
G

UI
..A

Rn
1E

S 
IN

 E
X

E-
1.

5.
90

 
by

 
SI

l. 
It8

U
III

 c
t1

I1
O

N
 

O
F 

1C
00

A
..Q

U
T-

..
..

..
. 

TO
R

 P
R

O
JE

C
T 

(a
) 

w
t.e

dI
er

 M
Y 

in
qu

Ia
ri

ti
es

. 
(a

) 
to

 (
e)

: 
So

m
e 

co
m

pl
ai

nt
s 

re
-

..
..

..
..

, 
tIM

: 
.
.
 o

f·
 bl

ac
k 

pr
di

oa
 

in
ep

la
ri

li
es

 
iD

 
ca

nh
 

co
au

a 
ID

i1 
a

d
 o

.t
y 

aa
d 

10
ft 

w
or

k 
aa

d 
us

e 
of

 R
alr

.y 
ba

lla
st

 
_

_
 b

aI
I8

It
. I

Ia
w

 b
ee

II 
IIO

Ci
ce

d 
ha

ve
 

be
en

 
re

ce
i¥

ed
 

re
ce

D
tIy

 
iD

 !
be

 C
SIC

CI
Mi

on
 o

f 
~
-

M
Id

 i
a

w
st

ip
a

x-
aa

d 
ia

 p
ro

c-
ro

rp
rh

 
bn

Je
d-

t<
I.:

 
ni

lw
ay

 R
Il

l.
 

Ii
ac

 p
ro

je
ct

; 
(b

) 
w

IId
hc

r 
aD

Y 
ca

qu
ir

y 
is

 b
e-

iD
I 

CO
Dd

uc
:te

d 
iD

 d
IiI

 C
O

IID
eC

-
tio

II
; 
..

. 
(e

) 
if

 1
0

. 
!b

e 
de

ta
ils

 !
be

re
of

; 
if

 
D

O
t, 

di
e 
~
 

dl
er

ef
or

. 

s 

3.
8.

90
 

2.
2.

91
 

24
.7

.9
1 

18
.1

1.
91

 

6 
7 

8.
2 

<)1
 

M
ay

 
be

 
8.

8.
91

 
pu

nu
cd

. 
8.

12
.9

1 
8.

6.
92

 

~
 



APPENDIX·D 
(Vidt para 1.4 of the Report) 

STATEMENT SHOWING ASSURANCES REVIEWED 

Ministry I Department 

Parliamentary Affairs 
Planning and Programme 
Implementation 
Power 
Railways 

SI.Nos. of the Total No. of 
appendices 

1 
2 & 3 

4 to 14 
15 to 17 

assurances 

1 
2 

11 
3 

Total 17 

N.B.: Out of 17 -.,surances that were decided to be pursued, assurances 
at SI. Nos: I, S, 10 and IS have been implemented by laying 
statements on the Table of the Lok Sabha on July 14, 1992. 
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